
ACT No. XIXI OF 1864. 

, PASSED XY THE GOVEBNOII-GF,N~R~~T~ OF INDIA IN COUNCIL. 

(Received the assent of the Governor- G e ~ ~ e ~ a l .  on, the 18th Ikfcv)*ch 1864). 

0 

Am ~ c t ' t o  con.so2idnte and maend the laws relating to the h i g r u t i o ~ z  of Native 
I;aborerr.s. 

WHERBAS it is expedient to consolidate and amend the laws relating to 
the 13migratrion of Native Laborers; Tt is enacted aa 

Preamble. 
follows :- 

I. From the date on which this Act'shall come into operation, the Acts 
or pmts of Acts set forth in the Schedule (A) annexed 

Acts repealed. 
to this Act shall be held to be and are hereby repealed 

to the extent mentioned in the mid Schedule, except so far as they repeal anv 
other Act or Regulation, or part of any other Act or Regulation, 

11. The following words and expressions in this Act shall have the 
meanings hereby assigned to them, unless there be 

1nterpi.etation. 
something in the subject or context repugnant to such 

construction, that is to sQ :- 

The word " Emigrate" shall denote the departure of any Native of India 
w Rmigrate". out of British India for the purpose of laboring for 

" Emigrant." hire in some other place ; and the word " Emigrant" 
shall denote any Native of India under engagement to emigrate : 

The words "the Magistrate of the District" shall denote the Chief 

.Ic Thc Magistrate of the 
Officer chargecl with the Executive Administration of 

Uistrict." a District and exercisillg the powers of a Xagistrate, 
by whatever designation the Chief - Officer charged with such Executive 
hdministration is s t~ led ,  or in the absence of such Officcr fsorn the Station at 
which his Court is ordinarily held, the Senior Officer at the Station exercising 
the powers of a Ma.gistrate as defined in the Code of Criminal Procedure : 

The 



The words " British India" shall denote the Territories vested in Rcr 
\ Blajcsty by the Statutc 21  and 22 Vic, cap. 106, enti- 

' " British India." 
tled " An Act for the better government of India,,',' ' 

except the settlement of Prince of Wales' Island, Singapore,, and Blalacca : 

Tlle worcls c'local Govern~nent" shall denote the person authorized by 
law to -2dminister Executive Government in any pa,rt 

', 1,ornl Gover~uinent". 
of British India : 

The vord " Section" shall denote a section of this 
"Section." Act : 

The word " vessel" shall include ally thing made for the conveyance by 
'< vesselJ'. water of human beings or property : 

\Vords importing l l ~ e  singular lvrmber shall include the pluia,l number, 
and words importing the plural number shall in~ lude  

Number. 
the singular : 

Gender. 
Words importing the masculine gender shall include 

females. 

111. Except under and ill coilfornlity u7jth tlie provisions of this Act, 
it shall not be lawful to make any coiltract wit11 any 

Contracts for labor out of 
India u n l a ~ f u ~ ,  except under Na.tive of Tndia for labor to be pe~formed in any place 

i this A d .  
beyond British India, 01. to enable any Native of India 

'I to emigrate, or to assist any Native of India in emigrating : provided that 
nothing in this A& shall apply to any obntraet with any Native of India for 
labor to be performed in anJr Foreign Settlell1ent on the main land of Tndia 
or in ally Native State in Tndia, or to emigration to ally sue$ f3ettlenient or 
State ; or shall apply to any contract for labor to be performed in or to erni- 
gration to the Island of Ceylon; or shall apply to any contract with or the 
emigration of any Native Seaman or other' person who of his own free will 
shall contract to navigate or serve on board of any vessel or wlzo shall embark 
on board sucl? vessel in pursuailco of such contract, or any person who sl~all 
contyact to scrve as a menial servant only, and who sliall en~bark as such 
iiienial servant. 

IT, Contracts may be lliade with Natives of India to emigrate to any 

l'lacee fbr emigration to 
of the 13ritish Cololiics of Mauritius, Janiaica, British 

wlliol~ coatracts may he made Chimil, 'Frinidad: St. Lucis, Grenada, St. Vincent, 
with Native5. 

Katal, St. ICitts, mid 8eychelles, and t o  the Danish 
Colony 
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I. 
I Colony of St. Croix; and it  shall be lawful to onqble or assist any Native of 
$ India to emigrate to any such Colony. 

V: The Governor-General of -India in Council may from time to time, 
by notification pul~lisliecl in the Ga'zette bf India, C+oven~or-General may declare 

emigmtion lawful to 1)laccs ot11cr declare that the ernigra,tion of Natives of India shall. 
than thosc mentioncc? in the lait 
Section. . b e  lawful to any place other than the places mentioned . 
in tlle last preceding Section : p+ovided that every such notification shall con- 

tain a.lso a decla.ratioii, that. the Governo?-General of 
Proviso. 

1ndia in Coullcil has been duly certified thkt tho Gov- 
ernnlent of the place to mliich the iiotification refers hats made such laws and 
other -provisions as the Governor-General of India in Council thinks sufficient 
for the protection of Natives of India. einigratilig to such place. 

VI. From tlie date of any such notification Isy the Uovernor-General of 

contracts  nay 1)c made for India in Council, contracts may bk made with any 
emigration to  places Native of India for la.bor to be performed in any place 
emigration is anthorized 1)y Gov- 
ernor-General. to wllich emigration is au~llo~izeci in the notification, 

and it shall be lawful to enable or assist any Native of India to emigrate to 
such place ; but all contracts a.nd emigration under aqr such notification shall 
be made alld conducted subject to the provisions of this Act. 

L 

Pmlll what ports emigration VII.  Bmigration shall not be lawful except from 
lawful. the port of Calcutta, the port of Xadras, or the port 

of Bombay. . 

VIIZ. The probable length of the voyages to the places enumerated in 
section IV, from Calcutta, Madras, or Bombay respect- 

Probable length of voyages. ivel~i, slia.11 for the puTposes of this Act be deemed to 

Between the months of April and 0ctobkr in- 
To ~ n u r i t i ~ l s  and Seyabdlcs . . .  \ clusive, 10 weeks; and bet\\~een the months 

of Xovc~nher and Ifarch i~lclusive, 8 wceks. 
To Janlaica, British Guia.l~a, Trinidad> 

St. T~ucia, Grenada, St. '\'incent, St. 20 weeks. 1 Ritts and St. Croix . . . . . . . . .  
. . . . . . . . . . . . . . .  T O  ~ ~ t a l  12 wceks. 

Between t l ~ c  months of April and Octobcr 111. 
( T o  N;ii~riLius N I ~  Scyehell~s :.. ' . . 1 I elusive, 7 \i'aeks; a1111 11,etween the lnonths of 

Nnvnnher a~ ld  31arch inclnsive, 5 f eolrs. 
From &fadra5 . . . . . .  { 'l'o Jamaica, British Guiana, 'lYi~.inidaci, 

S t  Lucin, Grcnada, St. Vincent, St. 
. . . . . . . . .  ( pi t t s  and St. Croix 

[To ~ a t d  . . . . . . . . . . . . . . .  10 \vceks. 

From 



Between the months of April and September ' / To Mawitiur ?nd Seychcllc8 ... ... 1 inclusive, 5 weeks; and between the mon th  
of Octol~er and March inclusive, 6 weeks. 

Prom Bo~nbay . . . .. . J To Jamaica, British Guiana, Trillidail, 

I St. Lucia, Grenada, St Vincent, St. 19 weeks. 
K i th  and St. Croix .. ... ... 1 1 , 

(To Natal ... ... ... ... ... 10 weeks. 

IX, I n  every notificakion issued under Section V, there shall be stated 

Notification legalizing emi- the probable length of the voyages from Calcutta, 
any lleW place sllall Hadras, and Bombay respectively, to every place to give the probable length of the 

\'oyage. which emigration is by sucli notification authorizeci, 
and thereupon such period shall, for the purposes of this Act, be taken to be 
the pl'obable length of such voyage. 

X. 'Phe Govcrllment of every place to which emigration shall be lawful 

Aypointme~lt of E:migmtion 
under this Act rimy, from time to time, nominate a pep- 

Agcnt. son to act as Emigration Agent in Calcutta, Madras, 
and Bombay respectively, but such nomination shall be subject to the approv- 
al  of the local Government. Every Emigration Agent shall be lia,ble to re- 
moval by the Government which nominated him. 

XI. Every Emigration Agent who at the time wllen this Act shall come 

The present Elnigration Agents 
int,o operation shdl have been nominated by the Gov- 

to be recognized as E1nigratiO1l ernment of any of the Colonies enumerated in Set- 
Agents under this Act. 

tiop IV, shall be deemed to have been nonzillated 
under this ,4ct. 

XII .  The remuneration to be given to Emigration A gents shall not de- 

Remulieration of Agents. 
pend upon, or be 'egulated by, the number of Emi- 
grants sent by such Agents, but shall be in the nature 

of a fixecl ann11a.1 salary. 

XI I I .  It shall be lawful for the local Government to nominate a proper 
A A 

Appoint~iicllt of Protector of 
person to act as Protector of Emigrants at each of the 

~ m i ~ r a n t s .  three ports aforesaid, and with the sanction of the Gov- 
ernor-General of India in Council to assign to such person such salary and 
esta,blisliment as shall be deemed proper. Every Protector of Emigrants shall - 
be subject to removal by the local Goiernment to which he is subordinate. 

XIV. No Protector of Emigrants nominated under this Act shall, ex- 

No Protector to hold other 
cept with the permission of the local Government, hold 

Office withopt pe~missioll. any other office under Government, or follow any 
other profession or occupation. 

XV. Every 
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XV. Every Protector of Emigrants who at  the time w l l e ~  this Act shall 

Exist i~ig Protectors to 1)e 
come into operation shall have been nominated by the 

deemed Protectors llil(ier tllis local GO%-erirmelit, shall Ine deemed to have been nomin- 
Act. 

ated under this Act. 

XVI. Every Protector of Einigrants, in addition to any special duties. 

General duties of' the J'ro- 
assigned to him by this Act, shall so far. as is in his 

tector of ~ i n i ~ r a l l t s .  POWGS generally protect a,nd aid with his advice 

op otherwise all Emigrants; t~nd shall cause :dl the provisions of this Act to b e  

AS to  iuspect.ing SCSSC~S ~ r i t l ~  duly complied with : he shall also inspect on arrival all 
returu Eniigrailts. vessels bringing return Emigrants to the port at which 
he is Prbtector, a,nd enquire into the trea.titment received by such Emigrants 
both during the pe~iod of their service in tlze place to which they enzigrkted, 
and also during the voyage, aizd shall make a. report tllereoll 60 the local 
Government, and he shall amid aitd advise such return %migrants so far a~ahe  
reasonably can wIien ca.lled upom by them to do so. 

XTTII. At each of thc three port,s aforesaid, it shall be lawf~il for tlze 
Apl~oiutineilt ;\le&yal otli local Government to nonzi~iate a competent person to 

rer. be Medical Inspector of Emigrants ; and with the sanc- 
tion of the GOI-ernor-General of India in Council to assign to tlie Nedicd 
I~ispector so nominated such silary as shall be deeiized proper. 

XVIII .  I n  each of the Towns of Calcutta, Madras, and Bombay, or in 

DepBts to  be established in 
the Suburbs of those Towns, a suitable depbt shall be 

Calcntta, Madras, and Boil~bny, established by the Enligratioiz b e n t  of every place to 
for each l$inigmtion Agency. 

which emigration slzall be lawful under this Act, for 
the persons ~vho  shall be engaged as laborers for such place ; and by the Emi- 
gration Ageizt izonlinated by tile French Governllzeilt under Act XLTTi of 1860 
(to ctuZho?*4e alzd s.eguZaic. the &'~~zigrcctio?z of ATutiue Laborers to thc li?-encfi 
Colonies), and Act YIT. of 1862 (Lo nme9~d Act XLTrl qf 1860/, for the persons 

i 

, ~ d i o  shall be engaged as Ial~orers for the French Colonies. 
e 

XIX. Ever? depBt shall be liceilscd by the Protector of Emigrants, after 
being inspected anci approved of by him a,nd by tlze 

1,icemilxg of degBts. 
Mcdical Illspector of Eiaigraizts. No license shall he 

in force for a longer period than a year, and any license may be cancelled by 
the Protector of Emigrants if lle shall consider that tltc depbt for which it was 
granted is unliealtlly or in any respect has become uizsuitable for the purpose 

for 
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for which the dep6t was established. For every license granted under this 
Section there shall be paid to the Protector a fee of ten Rupees. 

XX. Every Protector of Emigrants and every 3Iedica;l .Ti?spe.(-h~ of Enzi- 
~nsl~ec~ioll  by. pl.otector ancl &rants shall, froin time to time, and at lea 

Mcdica.1 Inspector. every week, inspect tlle l 3 m i ~ ~ ~ a r ~ l s  in the vmi 
for tho reception of Emigrants about to G A ~ R , J : ~  from the port at which the) 
are Protect;or and Medical Inspector resl3ectively, and exa,rnint: into the &sitate - -- 
of the depots, and the manner in which the Emigrants arc.tl-~erein' lo'dged, fed, 
clothed, a.11.d ot,l~e~*wise provided for and attended to. 

'2  
'3 

XXI. It shdl  -be the duty of tlie Medical, Iaspecto~ to report to tlie 4 
Protector of Emigrants any circumstance which may !i Report to  be n1:lde by Medi- 

eal Inspector. come to his knowledge, showing that the depBt is not .! !$ 
suitable for its purpose, or that the Emigrants are treated with any neglcct g 
or opprewion . . d  .% 

-& 
.?? 

XXII.  . Every Protector of Emigrants and every 34edical Inspector of ;::j 
d 

~rotectoly and Nedical 111- Emigrants shall be held to be a Public Servant withill, 
,,? ?? apectors to be deemed Public the meaning of the Indian Penal Code. .;a Servants. ; 4 
.L$ 

',I 
XXIII .  It shall be tlie duty of evcry Emigration Agent, alld of ail 

And to have every facility for persons i n  charge of or elllployed in any depbt, or 
: lj. I< inspections, QGc. . .,* ,:) 

in any vessel licensed to carry ' Emigrants as here- ;J 
I .  

C 
I inafter provided, t o  give the Protector and the Medical Inspector every 
5. facility for making such inspections, examinations, and surveys as may be ...i 
t 5 :+ 

- necessary or proper under thi,s Act,, a n  r l  t,o a.ffoi1c1 then1 a,ll 'sucll inforlnntioll. :2 
; 'i as may be reasonably required by thellz. 
.q i . . > * 

XXIV. The I'rotector of ~ k i ~ r a n t s  at each of the three ports ai'oresaid, 

Protector+ of to shall license so many fit persons as shall to him seem 
licellse Recruiters: necessary, to be Recruiters of laborers, and no person ' 

. . shall act or be employed as a ~ e c r u i t e r  of laborers excipt under a licel~.se 
0 from a Protector of Emigrants. 

XXV. Every Recruiter shall be licensed to obtain laborers for some 
pa~ticula,r place t u  . whicl~ emigration shdl  be lawful 

Recruiter's License. 
u~ider  l l ~ i s  Act, and no license to obtaill l&oi*crs 10s 

', any place shall he granted except 011 the application of the Emigration Agellt 
,of such place. 

' X X V ~ .  No 
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,j 
3 

S S V I .  No license shall be in force for a longer pcriod than one year ; 
1 
d 

1)1irdtioii of licence, :llld C:II~- ancl in case of miscdnduct on the part of any Recruiter, 4 
celineiit in ca-e of ~ ~ I ~ L I C O I ~ ~ I ~ C ~  

a 
thc Protector of Emigrants may cancel his license 7 

before the expiration of t l ~ c  period for whicli it n7as grantecl. 
>i 
23 

X S V I  I. Every license sllall be in tho form set forth in the Scliedulc (B) 
4 4 

7 1 
vol,,l of lice,lse, feP to to this Act annexed. For every license there sllall he 

p a d .  1 
paid to the Protector a fec of tc.11 Kupees. I 

'2 
1 

' j  

IYYI'III. Everp peysou holding a license as a Rewuitel. of lnboi*cr*s I, -4 

shall wear a baclge bearing the following inscription in 
Ht~rl.u~ter to wear hadpc. 4 

I English, and in the vernacular language of tlie 'I'own, 
r' 1 

Ijistrict or Uistricts in which he is licenscd to engage lal~orers-[12ccrztiIcl~ of 1 

B~z ip -a~z t s  f o ~  t l ~ e  J!dcbzi.~-itlr~s (01- otlze:I/?* plcbce ccs Ilhe case 11zuy be ) ] .  f 
$ .5 
3 

S X I X .  Yo Recruiter shall engage or attempt to engage laborers in any I 
District or in the Towns of Calcutta, Nadras or HOD?- 

H c c ~  niter t o  have liis licerlsc 
l 
$ 

conntersigned a XagLtrate  bay, mitl.iout having first exhibited his license to the 
\\here IIP is recruiting. 

&gistrate of such Distitict, or a Nagistrate of such 4 
Town, and ohtainecl the countersignature of such Xigistrate thereupon. 1 
Such countersignature shall l)e given, proviclecl that the licensc is in force at 

1 

1 the time. 5 
7 

i : 
XXS. Every Native of India, who shall in any place other than the E 

* 
i 

Sntives engaging to  einigratc TOWJIS of Calcutta, Jfaclras 01% Nombs~r enter into any 
not to lcavc their clizLrict with 
out ;~pl)enri~lp hefire .Xagis- engagement with a ltecruiter to emigrate, shall prior 
trate. to leaving the District ~vithin which the engagemc~nt 
was enterecl into appeal* with the Rec~uiter before the Xagistrate of s11c11 
District, and no Recruitcr shall remove {uch Xinigrant from the said District 
until he shall have so appeared. Upon so appearing, the Magistrate shall 

examine the inteacling Emigrant with reference to his 
13\anlination and  registratio11 engagement; and if it appears that he coinprehends 

tlle nature of tlie engagement he has entered into, and that lie is willing 
to fulfil the same, the Magistrate shall registel. in a 1~001~ to bc kept for thc - 
purpose, in such form as the local Government shall prescribe, the name, 
name of the father, anti the age of such I<migrant, ancl the name of the 
village or place of which such Bmigrsnt is n resiclcnt, tllc Ealigration ciepot 
to ~rliich i t  is intended he shall proceed, ancl the rate of wages and period 
sf service, if any, ag~eed  upon bctween the Emigrant sncl the Recruiter. I f  

llle 
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the 3fngistrato shall he of opinion illat the intending 3Jinierant does not 
co~iqsrehend the natrLre of the engagement, or has been incluced to enter. 
into the engage1nen.t 'uj; fraud or misrepresentst~ioi~~ he shall refuse to register. 
his name. A copy of every registrat.ion under this Section, written on sub.- 
stzmtial psper ~vhicl-~ sliall not require :: stamp, shall be  flumished by the Ma-. 
gjstirate to tllc Xn~igrant :~.egistered. 

SXXL. Yw. t,11c registration of eT7erJ- Emigrant, the I-lecruiter shall pay 

Fs8< r'or registration. 
to tilo Magistrate ti fee of onc LXupee. 011 proof of 
thc ?tesertion of any Xmigrant before the depbt 

for which he was registered, the fee paid in ~espect of suc l~  emigrant may be. 
reft~ncled 17y the Xagistrate t;o the :R:ecruit,e~ b~ wlio~u it was paid, -~ulcler sucl~. 
Rules as -shall fi.oi:n tiizie to time be made in that behaJlf l ~ y  the Governor- 
Ge:r~-er2,l of Inclia in Co-until. 

KXXIh. Anthentic copies of eJreq- registration shall l)e forthwith for- 
wardecl by the Jitttgistrate to the,. Emigrxtion Agent at 

C!u)?y uf regiet~~atiou to bc 
sent to  I<migro.t.iou Agent :md - the clepbt to wllich the $~.YSOII named therein shall have- 
Protlnctnr. 

heen enga,ged t.o proceed, a,ncl to the Yrotector of Emi, 
grm~ts atr the .int.ei~ded port of eml~arlcation. 

r-y-\I-Il 
i 1 1. I.;ver:- Kative of Inclia, 1~110 sllall in the rSo~\ms of ea.lcutta, 

ll-gistra.t,ion of l ~ l ~ ~ i ~ r a l l t s  3hadril.s OY Boinba~~ enter kinto anjr engagement with a 
recruited in I'residcncy To\\.II~. . PZecruiter to enz ig~at~ ,  shd l  within fortv-eight hours of. 
rnrx.kj:ig such engagslnent appear witah the Rccr-uj.tcr befo~e the Protector of, 
Emigrants in such 'Yomil, and 1x0 Recruiter shall re-move s-uch Emigrant. froni 
the said Town, or to any emigration depth, until, he slia.ll have so a,13pea.red.: 
Upon his so a,ppea.ring, the Protector of IEnzigrni~is shd l  exanline the intend- 
ilig Emigra.llC ~vi th  reference to his engagenlent.; a.11d i f  it appears that he; 
cornpreliends tlle -mt,ure of the enga.gemeilt 1:le has entered into, and that he is 
willing to fulfil the same, the Protector of E i~ igraa ts  shall register in a boob 
to be kept for the puypose, in sucEl fo1'11-i as the local Governnlent sha.11 yre- 
scribe, the  name, the n&me of the father, and t.he a,ge of such T.:migralzt, and 
the na,me of the vill.age or place of ~vhich such Emigrailt is a resident, the 
Bniigration clepbt to mihich i t  is intendecl he shall pruceecl, and the rate of 
wages 2nd period of service, if any, &greed ~ ~ p o n  between the i3migrant and 
the Recr-uiter. If the Yrotector of Xinigrnnt,~ slla,ll be of opinion that the 
intending Xniigrant does not comprehend t:IPc nxture of the engagement, or. 
has' been incl-uced to enter into the engagement by fraud or n~isrepresentatiofi, 

he. 
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XXSVIIX. The copy of the registi%tion of everji Emigrant, ~eccivecl by 
copy of registratiorl to ile t l l ~  Emigratjon Agent from the JIagistrate or from 

exhibited to SIcdical Juspector. tlie Protector of Rmigrants, shall as sooii as conveni- 
cntly may bc after the arrival of the Emigrant 11e exhibitecl to the JXeclicaI 

.ind Etlligra~ltz to IIC iny~ec t -  Inspector of Emigrants ; ancl the Blvigrant sllall he 
CCI bx 11i111 examined by the Medical Inspector to ascertain if he 
is in a fit state of lleallli to eizzigl-ate to the place to 17rliich he has coiitracted 
to proceed. The Medical inspector, if satisfied of his fitness, shall gil-e, s 
certificate thereof to thc Emigmtion Agent : if satisfied of his unfitness, f ~ e  
shall give a certificate thcrcof to thc l'rotcctor of Fmigrants. 

XXX IX. I f  the Medical fnspcctor shall certify that a i ~ y  Xtnigrant is 

If unable to p,.oceedfionl not in a fit statc of health to emigrate to tlie place to 
health, or if isreg~llarly sceruit- 
ed, E ~ l l i g ~ a u t  t o  he sent back to ~vllich lie has contracted t'o proceed, or if any irregular- 
~ l a c c \ ~ h ~ r e  1)e was registered ity shall have occurred in tllc recruitment of any 
Einigrant, it shall be l%wful for the Frotcctor of Xn~igrants to order thc 
Emigration Agent in whoso depBt such Emjgraut lizay bc, fortl~with to pay 
to him, the Protector of Bnzigrants, such reasonal~le suin as shall be necessary 
to enable the laborer to return to the place where he was registered, and the 
Protector may take any steps he thinks necessary for the conveyallce of the 
laborer to such place. 

* 
YL. On failurc of the Bmigration Agent for twenty-four hours to  cow- 

provisio,l for case of Ymigrs- ply with an order of the Protector for the l~aynient of 
tioil Agent failing t o  pay surn 
required to enable Emigrant to 

any such sum of money as iii the last preceding section 
return. mentioned, it shall l)e lawful for the Protector to pay 

- 

the same to or on behalf of the Emigrant, and every sum so disbursed shall 
be recoverable by the Protector, with six por cent. interest from the date 
of disburseient, from thc Emigration Agent on whose default i t  may be paid, 
as money paid to the nse of such Emigration Agent. KO further proof shall 

be required by any Court in any such case .than that the Protector gave the 
Emigration Agent an ordcr to p y  tlie same, and that the Emigration Agent 
for a space of twenty-four hours niadc clefault in coml3lying therewith. Pro- 

vided that any Eniigrant who from his state of health is in thc opinion of 
the Xedical in spec to^! unfit to unclcrtalre the journey back to tlie placc where 

A 

he was registered, shall in addition to his being c0nvejc.d bacli at the expense 
of the Emigration Agent, be entitled to coiitinue in the ~IepAt and to bc fed, 
crlotherl, lc,rlgecl and attentled to there, by a ~ ~ d  a t  the ex:)caso of the Emigra- 
tion Agent, ui7 ti1 SUCII time as the fr'rot,!?otor shal! cltlr r5nuise oradcr. 

XLI. I'he 
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he sllnll refuse to register his name., A col,y of every registration under this 
Section, written on substailtial paper which shall not require a stamp, s1la.U be 
furnished by the Protector to the Ernigrant registered. 

XXXIV. For the registration. of every Emigrant under the last-preced- 

kTce for registration by lJro- ing Sec4iolz, the Recruiter shall pay to the ,Protector of 
tector. Emigrants a fee of one Eupee. On proof of the 

desertion of a~ny Emigrant before reaching the depbt for whiclz he T V ~ S  regis- 
tered, the fee ljaid in respect of such Emigrant may be refunded by the Pro- 
tector to the Recruiter by ~ ~ l l o r n  it was paid, under such rules as shall from 
time to time be made in thak behalf by the Governor-General of India in 
Council. 

XXXV. An authentic copy of every registration by a Protector of Emi- 

C O ~ I Y  of registration by pro. grants shall he forthwith fora~rzrded by the P1.otector 
tcclol; to be forwarded to Agerlt. to the Enl~gl.atioll ilgcnt of the place for IF-hich the 
person named tliereiu shall have becn engaged. 

I(XXVJ. 1. Every Emigrant recruited u~ider the provisioils of this 

~onveymce of Emigrant to 
Act, shall he coil~reyed by land or river with all conve- 

dellat. - uient despatch to the depbt at the port of embarkation, 
established by the Bmigratiou Agent of' the place to wllich such Emigrant has 

contracted to emigrate. t 

2. registered Emigrants engaged by any Kecruiter shall, mllile 
- 

proceeding to a depbt, he accompanied tlirougliout the 
ICmigrants silall be acconipani- 

td to depat by Recruiter, or journey either by the Recruiter himself or by a corn- 
person approved by Nagistrate. petent person appointed by him with the approva.1 of 
the Magistrate by whom the Emigrants may have been registered. The 
Magistrate shall give to the person so appointed a certificahe under his sig~xa- 
ture, sta.ting that he has been appointed for the journey to the depbt. 

ftecrnlter t o  providc suitable 
3. Eveidp Eecruiter by or tlwougil wl~om J3migrants 

f i t 1  and lodging. may 1x3 forwarded to a depbt, sliall throughout their 
j o ~ i ~ n e y  provide them with suitable lodging and food. 

XXXVILI. The arriva.1 of each Xuligrant a t  a' depbt shall immediately 
be reported by the person in charge of the del)At 

Arrival a t  depBt to bc report- 
HI to Emigration ~ g c l l t ,  rind to to the Emigrittion Agent, and by Agent to the 
l':.otector. 

Protector of Emigrants. 
XXXVIII. Thc 
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XLI. Tlie Emigration Agent, in the presence of the Protector of Enii- 
grants and within forty-eight hours after the arrival of 

i ) u t ~  i t '  1':migral;ioll Agent. 
each Emigrant at the clepbt, shall ascertain by personel 

' comiuuiiication with such Emigrant whether or' not he has beell properly 
fed ancl otherwise properly treated on his journey to the depbt. The Emigra- 
tion Agent sha,ll also, in the presence of the Protector and within such time 
as aforesaid, examine the copy of the registration furnished to tzhe Emigrant 
under Section XXX or Section XXXIII.  If for any reason further enquiry be 
necessary, such enquiry shall be made forthwith. Unless the En~igration 
Agelit shall with the consent of the Protector refuse to recognize or to be 
bound by the contract entered .into by the Recruiter wit11 the Emigrant,:as 
shown by the copy of the registration produccd by the Emigrant, such copy if 
it be u. copy furnished under Section XXX shall be coul)tersignecl by both the 
Emigration Af;ent and the Protector, and if it he a copy furnished under Sec- 
tion XXXIII  shall be countersigned by tlie Emigration Agent alone ; ancl the 
copy so countersigned; under -whicher;er Section it mty have been f&nishecl, 

~rovis io~l  for case of Agent. shall be delivered back to the Emigrant. If the Emi- 
refusing oO1'sentrof gration Agent slia1l,'~~~ithout the consent of the Protect- 
tector to be bound by contract 3 

made by Recruiter. or, refuse to be bound by the contract entered into by 
the Recruiter with the Xinigrant, the Yrotector may thereupon order the Emi- 
gration ~ ~ e n t  fortlrwitll t o  pay to him, the Protector of Emigrants, such 
reasonable sum as shall be necessayy to enable the Emigrant to return to the 

. , .  place where he was registered, and on failure of the Emigration ~4gent  to pay 
/ , such sulnwithin twenty-four hours of liis being 'ordered so to do, the Pro- 

[ tector mag pay the same to or on behalf of the Emigrant, and all the provisions ..-. 

6 
I? 

of tlle last preceding section as to sums paid by the Protector shall be appli- 
. $ ,  

cable, so far (as t i e  cjvcurnstances of the ca,se will permit, to sums paicl by him 
under this Section. ~ 1 1 ~  Protector shall also, in every case in which it shall 
seem to him proper to do so, institute a suit on behalf, of the.  Emigrant 
agaillst the Emigration Agent, for the recovery of damages for the breach of 
contract committed by the Emigration Agent. In  every such suit, the con- 
tract entered into by the Recruiter shall be cleemed to have been entered into 

. ,... . 
by and to be binding on the Emigration Agent. , .. . . .. 

.. . . .. 

XLII. After the examin%tion in the last prececlii~g Section pro~ide(1, 
and if the Medical Inspector shall, have given a cert,i- 

After c!samin:ttion and 3Iedi- 
~ a l  I~xpector's certificate, *:mi- ficate of the fitness of the %migrant to ernig~;a.te; tlie 
gat ion  Agent to grant a Pass. Emigration Agent shall deliver. to the  Xmigrant a; Pa.ss, 

countersigned by the Protector of emigrants a,s hereinafter provided, stating 
the 

:'l 
. L 
"1 
- .P 



thenanze and age of the Emigrant and the name of his father, and certifying 
that he is in a fit state of health to,eniigr&te to the place t o  which he 11as con- 
tracted to go. 

examination and passing of Emigrants by the Emi- .g Protector of Emigrants to at- 
tend n e w a l l y  at  oxai11ination gration Agent und& Sections XLI and XLII, and B 
and passing of Emigrants. 4 

shall see tha t  tlze Emigration Agent ina.ltes a11 such . j ~  

enquiries of tile Emigrants as it may be his duty to make ; and i f  sucli Pro- 8 / 
And to countersig~i Pass. 

tector is satisfied with such enquiries, but not other- ; 
wise, he shall countersign the Pass granted by the. : 

Emigration Agent. 

1 .  If any Emigrant shall ~vithout good and sufficient cause refuse 
Emiga,,tsrefusillg.to embarg or neglect to embark when called upon by tlie Ernigra- 

lhot be cOml)ened to tion Agent so to do, it shall not be lawful to compel - 
such Emigrant ta embark or to p11t him on board-ship against his will, or to 
detain lziin aga.inst his will at the depbt or elsewhere : but ilothiiig in this 

Proviso. 
Bectiolz shall be taken to diminish or affect in any way 
the legal liabilities, Civil or Criminal, of such Ensigrant 

incurred by hinz by reasoil or in respect of his refusal or neglect aforesaid. 
Every case in which an Emigrant is charged before a Magistrate'of a Presi- 
dency Town mrith refusing or neglectsing to embark without good and sufficient 
cause, shall be heard aizd determined by such Magistrate in a summary irdllner, 
and every &ch laborer shall, 011 conviction, be punished in the manner pro- 
vided in Section CCCCXCII of the Indian I'enal Code for the punishment of 
offences under that Section. 

XLV. Emigrants may leave India for 'any place ~ b s t  of the Cape of 1 
Time of sailing for places East 

Good Hope to which emigration may be lavful under 
o i  Cape of Good Hope. this Acl, at all times of the year. For any such place 
West of the Cape of Good Hope, Emigrants may leave only between the thirty- 

first of July and the sixteenth of March, unless they 
, For other plabes. 

a embark in vessels using steam power, in which case 
they may leave at any time of the year. 

XLVI. 1. It shall not be lawful to receive any %migrant on Loard ang -- 

Xmigrant ~ lo t  to be leceived 
vessel unless a license to carry Emigrants in such 

otl board an udice*ed sllilj. vessel shall have been obtained from tlle local Govern- 
n~ent ,  and tlle granting or withholding ally suCh license shall be eiitircly dig- 
cretionary with the loch1 Government, 

2. The 

4 4 
P 
t 
C 
J 
1 
3 
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2. The Master 01. owner of any vessel who is desirous of obtaining a 
license to carry Emigrants in S U C ~  vessel, shall apply 

Application for license. in writing through the Protector of Emigrants to the  
local Government for such license. 

3. Every application for a license shall state the number of men, 

K l ~ a t  to  contain. 
miomen, and children proposed to be carried, exd the 
tonnage and other particulars respecting thc vessel. , 

4. The l'rotector of Emigrants shall 'cause the vessel to be carefully 
surveyed by a coli2l?etent person, with a view to ascer- 

S u n  ey of vessel. 
tail1 her sea-worthiness and the extent and nature of 

her accomlnodation for Xmigrants, ancl to ascertain that she is properly vent- 
ilated and is subplied with all the requisite tacltle for her voyage. 

5. 'L'lle Protector of Emigrants sball make a f ~ d l  report on the survey 

Report after hu r~  pa; ;(lid CW- 
to the local Government ; and if be is of opinion that 

tificatc to Mastcr. the vessel is in all respects suitable for the carrying 
of Bmigrants under this Act, but not otl~e~mrise, he shall give a certificate to ' 
that effect to the Master of the vessel. 

6." I11 consicleration of his obtaining a license to carry li;migrants, the 
1;011d to he esecttted b!: Master of every vessel intended to carry Emigrants 

&last,er. shall, upon the requisition of the Protector of Emi- 
' grants and before any Emigrant shall embark on board of such vessel, executc 
in duplicate a bolld, in such form as the local Government shall prescribe, bind- 
ing hilnself and his owners in a penal sum of ten thousand Rupees to conform 
to the several conditions in this Act provided. It sha,ll be the duty of the Pro- 
t.ector of Emigrants to require the Mister to execute such bond as aforesaid in 
duplicate, ancl to forward one copy of it to the Government of the place to 
-n-hich'the Emigrants are to be carried, and the other copy of it to the local 

i Government. , 

I 
XL\TII. I. KO certificate under the last prececiing Section shall be 

Space and accon>nlodatio,~ rc- granted, unless there sliall be proyidcd for the Emi- 
quked on board Eliligrant sliips. grants, eitlier between decks or in cabins on the uppw 
declr firmly secured and entirely covered in, a space: clc,votecl to thcir exclusive 
use. Such cabins and space between decks shall ill ever! ],art hiwe a libigl~t 
of not less than five feet and a$llalf. 

2. No 



2. E;o coinpartlvent shall Lake l-iiore than one adult Emigrant for every 3 

ten superficial feet on declr, and for erery cubic space of seventy-two feet. 
d 
9 
i 

3. A distinct and separate place sl~ail ljc fitted up for a hospital in e ~ ~ o r ~ -  
1 

'2 
3 

Emigrant Ship. 

4. Womcn and children shall occupy a co~~ipa~rtment of the'vesscl distincat . : 
and separate from the co~npart~ments of the single men. 

5 ,  An Elxigrant above idle age of tell years $hall for the purposes of this 
Act count as an adult, and two children from one to Len years of age shall 
count as one adl~lt. 

XLvIII. 1. There shall be actually lacleiz and on board of every vessel 

I'rovisions, filel znc, water to carrying Emigrants, at the ti111e of the cieparture of 
)W sliipp~d 9nd talien. such vessel from thc port at which the Emigi'ants shall 

in such quantity and of such description and quality as may he pre- 
scribed by any rule framed by the Governor-Gclzc~al of India iiz Council undel. 
geetion LXIII ,  good and wliolesorne provisions for the use and consumptioil 
of ttii said Emigrx?ts, miill fuel for coolrino,. - tlie same, oTTer aizd above the 
\~ i c tu~ l l i~ lg  oL" the Captain, Officers and cregr, and of the Cabin and other ?as- 
seagers, if auy, and a supply of water, ~~l l ic lz  shall be carried in tanks or casks 
to be approved by the Protectors of Emigraizts, to the amount of seven sallolzs 
for every week of the coinputecl voyage for every Emigrant on hoa~d  such 
ship or vessel. When casks :wc used they shall bc sweet and tight, of sufficient 
strength, and if of wood properly cliarred inside, and shdl  not be capable 
severally of containing inore than tliree Jlundrccl gallons each : tlic staves of. 
the water casks sliall not b= made of fir, pine or soft wood. 

2. 'Eve~y such vesscl shall, at the time of departure aforesaid, have actu- 
Surgeon, Madicines, 2111d stores a.117 013 board and shall carry wit,h her a properly qualified 

to be cal-ried. Buropean or Native Surgeon, and such Medicines and 
othcr stores in sucli quantity. and of such'cluality as may be prescribed by my 
Rules made under Section LX131. ' 

3. mThe11 ally vessel shall be destined to call at a port or placein the 
sum,!). mnter for ressd des- course of her voyage for the purpose of filling up 31er 

tinedto call at interme.liateporL. tanks 6r casksi a supply of water'at the rate herein- 
before mentioned, for evcry week of the probable voyagc to such port or placo 
of calling, shall be deemed to he a complia'nce with this Section. The probable 
leagtlz of the voyage to such port or place of ca,lling shall bc determined 



from time to time by the Protector of Emigrants, subject to the approval of 
the local Government. 

f$, s .< 4. When any such vessel is fitted with Normandy's apparatus, 01' otller 

Incalls for worlring tlie same, a reduction shall be allowed of one-third in t h e  
.cyuantity of water required under this Section. 

5. It shall l ~ e  the duty of tlze Protector of Emigrants aizcl of the 
i c l  Inspect 

Protector and Illspector of , - , -. , -  

? 
" 

,)f the year. of Emigrants sliall personally see that every Emigrant 9 

is supplied with at least one extra double blanket, and that, the same is placed 
wit11 his other dotlling or luggage. Every Emigrant sllall bb allowed to 
make use of such double blanlret so long as the vessel is outside of tlie Tropics. 

2. Before anv vessel liceilsed to carry Emigrants shall be cleared out 

ance, and from the Emigration Agent for the place to ~ ~ h i c h  the Emigraiits 
are intended to proceed, certificates ~ulcier the hands of such Protector and 
Emigration Agent fcspectively, to the effect following, that is to say ;-.that 
such ~rotector  ancl Elzligriitioll Agent have, in respect of the Emigrant's pro- 
ceeding in such vessel, done all which is he~einhefore , by this Act required: to 
be done on the part of such Protector and Emigration Agent respectively ; axid 
that all the directions contained in this Act, far ensuring tlie.health, comfort, a 

arid safety of the Emigrants, h a ~ ~ e  been duly compl d with, as well as allesuch 
irules as the Governor-General of India in Council shall from time to time 
rake under 8ectioi1 LXIII. 

LI. The Vrotector of Enligrants shall, from the report of the 31edical !I 
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of Emigraats. 

All such Rules sllall be published in the Gazette of India and shall 11a\~.c 

their safe return to India, oe to provide a return passage to India for m y  

passasge, i t  sllall be lawful forthe said Governor-General of India in Council, 
by notificatio~l published in the Gazette of India, lo declare that emigration 
to place shall cease' and be.prohibited from a certain day to be specified 
in the notification. 

day specified in the not'ificatiion : but such suspe&ion 
shall.not affect< any act donc, offence comlnitted, or proceedings commenced 

c 

LXVI. During the time of such suspension, any provisions of this or of 

During such suspension, all any other Act ill force for the time being, prohibiting 
t h e  laws against ellligratioll emigration, or the aiding or abetting of emigration, 
shall be in force as t o  the 111lace 
specifiedin the notification. or the making of any contract for labor to be perform- 
ed by any Native of India out of the British Territories in India, shall take 
effect and be in force so far as ;elates to the place specified 'in the notification, 
in t l ~ e  san~e manner and to the same extent as if emigration to such plrrce 

I ,  had never been declared to be 1aGful. 
0 \ 

I .  Whenever t h e  Governor-General of lndia in Coullcil shall be 
satisfied that, in the place specified in any notification 

lte\~ocation of s~ispeilsioll. under Bection LXIV, proper measures have been talcen 
and will be adopted for the protcctioxx of Emigrants ilmnediately upoil their 
arrival thereat and during their residence thercin, and for the@ safe return to 
India, and for providing return passages to India for such Emigrants at  or 
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about the time at  which they are entitled to such retusil passages, it shall he 
lawful for tlie said Governor-General of India in Council to notify in the 
Gazette of India that emigration to such place shall again be allowed from a 
day to be specified in such notification ; and thereupon all the provisions of 
this or ally o t l le~  Act in force for the time being authorizing emigration to 
such place shall, from the day so specified, be revived and have the same force 
and effect as if such emigration had not bcen suspended, except as to ac2s 
done, offences committed, and proceedings comrneiiced during tllc time of 
such supension. 

LXTTIIT. ,211 fees received hy ,my 34agistrate, Protector of Emigrants, 

Fees received are to ac- or other Officer under this Act, shall be ztccoullted for 
counted for to Governlnent. to Governicnt in sucll manner as the Governor-Gener- 
a1 of India in council rimy disect. 

mitted the offence specified in Section 363 of the Indian Penal Code: and 

shall act or be employed as a Recruiter of laborers, or 
out being licensed. 
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or to an Xmigra,tion depbt, witllout such Einigrant haying appeared with 'the 

For inattcing latlorcr to co,l- violence, fraud, ' or fdse pretences illcluce any 
c5r2ct hy fi-ad, kc. Native of 'Inrlia to enter into a contract for labor to be 
performed by him iil any place to ~vhich emigration shall be. l a l v f ~ ~ l  under tliis 
Act, os to proceed to ally such place witllout having eiltcred illto ~i.ny contract ; 

otllerwise ill treat such Emigrant on his jonrizey to the 
dep6t ; and whoever shall forward, send, or convey any such Brnigrailt other- 
nrise than is plaovided in Section,XXXVI, or to any house or place in or near 

h d  for not taking tilt the 'l'owns of Ca,lcubta, Maclras, or Bornbag respective- 
laborer to tile del)btforthe place Ig, other thah the dep6t 'fbr tile Emigyants for the place 
st which he  has coutrhcted to 

at which such Gmigmnt shall have contracted to 
labor-shall be liable to s 'fine not exceeding fim hun~lred iluyeos. 

c 

I'enalty for forwardiug 
labol.ers, 01% allowillg them to 60, 
without being duly registered. 

being duly registered as aforesaid-shall be liable to a fine not exceeding fiue 
hundred lbupees. 

LXXIII; Whoever wfthout lawful t~,%tliority, shall issue any written per- 
penalty f(),. Llse rci,rwcnta- wailnsh. or order t~ the Police to 'assist liirnself or, any 

"' tion of GoGcrlmlent authoritj. oijher person to procure laborers to procecd to ally place 
beyond British India, or-sha1.l falsely represe~lt that such laborers arc, require< 
by! tlie Governlnent or are to be engaged on behalf of Goverallzent, shall be 

any Emigraxit on board. in order to convey such 
Y 
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LXXV. If  the Master of any vessel shall, at  the port of Calcutta, the 
penalty for cieming' ~ l l i p  port of Maclra,~, or the port of ' ~ombsy ,  clear such ' 

witbout complying with rules. vessel for m y  place t o  which emigration shall be law- 

talien on board. ' 

LXXVI. If the Master of any vessel shall, after having clewed such 

l'enalty for taking 011 board 
aftel. cce%ra1lce, Elnigrants not ful unaer this Act, talie on board any Emigrant with- 
e~ltered iu list. 

o-ut such Emigrant having been duly entered in the 
lists mentioned in Sectioils L I I I  and LIV, and in the manner in those Sec- 

for fmaulent acts emigration shall be lawful under this Act, shall after 
whereby certificate becomes in- applicable to the altered state ~f having obtained a certificate in acc&dalice with the  . 

of any license obta;ined for the vessel a,s orjginallyv* described. 

grants on baard, sliczll without seasonable excuse cftuse 
.or a.llow -his vessel t o  proceed f r o a ~  Garden Eeach t o  Sea, or to proceed ally 

Reach a.nP1 proceeded ou her voyage witbin tlie time prescribedin Section LIX, 
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LXXIX. - A11 the powers :vested hy law in the Officers of Customs in 

any place to whicli emigration shall be lawful under this Act, aiicl of other 
offences ap ins t  this Act ; and all l'ilots in the service of or licensed by Gov- 

LXXX. Any Officer of Custon~s or Pilot who sliall wilfully make a false, 

~ + n ~ . l ~ ~  for false report erroneous, or incoiqlete report of 'the Ernigra.nts on 
,Cwtoins Ofticer 01. Pilot. board of any'vessel, or who shall connive at the un. 

a fine of five hundred Rupees. 

Prosccutio~is miaei- tthls A C ~  ation laid at  the instance of an Emigration Agent, 01. 

before the Magistrate of tihe District, according as  they shall be instituted for 
offences comkidted within or for offences committed beyond the limits 

. , of the 'Fowns of Calcutta, ' Nadras, &nd Bomljay . All fines impose$ under 
tlie authority of this Act may, in case of non-payment 

1,evg of fines. 
thereof, be levied by distress and sale of tlie goods and 

el-mattels of the offender by warrant of the Officer imposing the fine. When 
a warrant of distress is issued, the said Oirrcer ma,y order the oRender to be 
detained and kept in safe cuitody until return can be convenieiitly made to 
such wa,rrailt, unless the offender -enter into a recognizance, wit11 or witliout 
suretks, honditioned for his appearance before him on the day appointed fbr 
such retuni, such day not being more than eight days from the time of taking. 
sue% recognizance; but if, before issuing such a a m t  of distress, i t  sllall 
appear to the office+ imposing the fine, by the admission of t he  offender or 
otherwise, that no sufficient distress. can be had within th'e jurisdiction of such 



sllaill, have been issued and upon the return thereof such iniufficiency as afore- 
said shall be ,made to appear to the Oflicer imposiiig the finc, he shall, by 
Ivarrant, commit the offender to jail, there Lo be imprisoned with or without 
jlard labor, for any term not exceeding two moiiths ?heye the aruo~ult of the 
fine shall not exceed fifty Rupees, a;ncl for any term not exceeding fout. 

whew! the amount shall iiot exceed one hundred Rupees, and for any 
term not exceeding six iiionths in ally other case; the commitinent to he 

within six years after the passing of the order imposiiig it ; and tlie death of 

after his death be legally liable for his debts. 

ized may exercise the powers 
the of t,,c District Magistrate as defined in tlle Code of Criminal Proced- : 

I ~ I I ~ C T  this A C ~ .  ure, to perform tile duties aiid exercise'tlie powers by 
this Act assigned to and conferred on the Magistrate of the District: and 
every person so authorized shall i11 all respects for the purposes of this Act be 
deemed to be included in the words "the Magistrate of tlie ~ i s t r i & "  

LXXXIII.  So much of Section VIII of Act XLVI of 1860 as enacts 

or Act V I I  of 1.862 ; but Section XIX to Sectioil XLI, both included, being pro- 
visions for ~egulatiilg the of Native lal~orers which will have effect 
on the recruitment of laborers for British Colonies, shall, as pyovided in Sec- 
tion I V  of the said A.ct XLVI of 1860, apply to emigration under the said 
Acts XLVI of 1860 and VI I  of 1862. 

LXXXIV. This Act sliaJl come into operatioif' on. 
tlic first day of July 1864. 

LXXXV. Nothing in this Act or i n  any Rule to be i k d e  lsg 'the GOIT- 
hct  all& ~ , ~ l ~ ~ ,  Inads ,,,,cler it ernor-General of India4 in Coulicil under Sectioii LXIII ,  

to '"1'~' to ccrtaill vessels. shall apply to any vessel in the sel-\.ice of tile Ilords 
'~~mmissiofiers of tlfe Admiralty, or to any of Ber Majesty" vessels. 

J 
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relates to the Emigration of Natives of 
c. India to the Isla,nd of Ceylon. 

Act IV. 1852 .. . To sineild the law relating to Einigrailt Ves- The whole Act. 
sels a,nd the Emnigration of La,hrers. 

VI I  of 186%. 

! __ ___ --. 

8 
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Act XLIX. 1860 ... Relating to vessels carrying Einig~ailt  Pas- The whole Act. 
sengers to the' Rritisll Colonies. 

Act. XXII. 186% . . . Relating to Emigration to the Britisli Colo~~ial The w l d e  Aci. 
Dependency of Seychelles. 

Office of the Protector of Emigrailts. at the Port of 

of' India in Council to be a Recruiter for engaging persons to proceed to 
e for the purpose of lal~orirlg for lzire. 

This license will be in force for one yeax only from this date. 

Dated the day of 

' (Signed) C. D., 

Protector Lf a v i g v m  ts. 

O 

C) 


